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(vi) Manufacture of Brass‘ Strips;

(vii) Manufacture of Steel and
Pinion wheels.

(c) The total amount of receipts for
executing such works for trade are
given below:

1949-50......c.orrernannns Rs. 136 lakhs.
1950-51...0verrereannnnn. Rs. 109 lakhs.
1951-52.....eevereeennnn. Rs. 40 lakhs.

MILITARY TRAINING INSTITUTIONS

332. Shri Krishna Chandra: Will the
Minister of Defence be pleased to
state:

(a) the names of institutions, show-
ing the places of their location, giving
Military training to the educated
youths with a view to prepare them
for higher Military career;

(b) the rules regulating admission
into the above institutions;

(c) the number prescribed for ad-
mission into each one of them: and

(d) the period of training?

The Minister of Defence (Shri
Gopalaswami): (a) The question is
not quite clear. Strictly speaking, the
Natlonal Defence Academy at Dehra
Dun is the only institution at which
Military training is im to
selected candidates with a view to
commissioning them in the Armed
Forces. hon. Member has possi-
bly in mind institutions like the Prince
of Wales Military College at Dehra
Dun and the King George’s Military
Schools at Jullundur, Ajmer, Belgaum
and Bangalore. These institutions are
run as public schools and no military
training as such is imparted there, but
considerable emphasis is laid on
physical drill and out-door exercises.
A number of boys from these institu-
tions eventually join the National
Defence Academy.

(b) A copy of the rules regarding
admission to Prince of Wales Military
College is laid on the. Table of the
IIq-lousle4. ][See Appendix VII, annexure

o.

The King George Military Schools
are being re-organised, and revised
rules for admission have not yet been
finalized. Broadly speaking, boys bet-
ween the ages of 9 and 11 will be
admittéd to these Schools on the basis
of an interview-cum-intelligence test.

Rules regarding admission to the
National Defence Academy are laid
down in_Union Public Service Com-
mission Notifications No. F.12/5/52-E,
dated the 19th January 1952 and
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No. F.8/5/52-E, dated thre 2nd February

1952. In addition to cadets coming
from the Joint Services Wing, a certain
number of cadets are admitted to the
Military Wing direct from the follow-
ing sources:

(i) Technical Graduates.

(ii) National Cadet Corps.

(iii) Regular Army and Territorial
Army.

(iv) through an examination held
by the Union Public Service
Commission.

All the above categories have to
appear before the Services Selection
Boards.

(c) The approximate number of
vacancies normally available at the
above institutions annually are as

follows:

(i) National Defence Academy—
Joint Services Wing 440
*Military Wing 400
*Most of the cadets consist of

those who come from the
Joint Services Wing

éldl) Prmce of Wales Military College

(iii) King George Military Schools
{between 40 and 50 at each school.

fThese vacancies will be available
when the Schools start func-
tioning on a re-organised basis
from September 1952.

(d) The period of training at the
National Defence Academy is two
years in the Joint Servxces Wing and
a further two years in ‘the Military
Wing except in the case of Technical
Graduates and National Cadet Corps
for whom the period of training at
the Military Wing is one year. The
period of the total courses at the
Prince of Wales Colleges is about six
years and at the King George Military
Schools six years.

ImprorT OF TINNED Foop

333. Shri M. L. Dwivedi: Will the
Minister of Defence be pleased to
state:

(a) the quantities and value of
tinned food and other articles import-
ed after the 15th August, 1947 for the
use of Defence Services;

(b) the losses sustained in this con-
nection, if any;
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(c) whether quality of food material
2as always been found to be satisfac-
tory;

(d) whether any variety of tinned
food. milk, fruit or other eatable
material was found to be (i) totally
unfit for human use (ii) partially bad
-and (iii) deteriorated during storage
after import;

(e) the loss, if any, sustained in the
cases referred to in part (d), and
how are they to be accounted for?

The Minister of Defence (Shri
Gopalaswami): (a) A statement is
laid on the Table. [See- Appendix VII,

- annexure No. 15.]

(b) The following quantities of food-
stuffs deteriorated:

Commodity Tons 1bs.
Vegetable tinned . 0 1063
Milk tinned . . 377 8814

Skimmed Milk Powder 74 1291

(c) Generally, the quality of food
material has been found satisfactory.

(d) (i) No variety was found totally
unfit for human consumption .on
arrival in the country;

(ii) Part of a consignment of tinned
milk known as Suntrap brand was
found unfit.

(iii) A consignment of Atlas brand
tinned milk deteriorated during
storage.

(e) The value of the consignments

Rs, 7,29,723/5/-. Claims are lodged
on the suppliers and recoveries
effected.

STATE TRADING AND MANUFACTURING
SCHEMES

334. Shri M. L. Dwivedi: Will the
Minister of Finance be pleased to
state:

(a) the existing State Trading and
Manufacturing Schemes (i) which are
running under loss (ii) which are
yielding adequate return commensurate
with the capital invested, and (iii)
which are at a standstill stage;

(b) who are responsible for the
losses sustained; and

(c) which of the schemes if any have
been found to be more (i) useful, (ii)
more profitable, (iii) and more extra-
v;yga?nt, as compared with others, and
A
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The Minister of State for Finamee
(Shrl Tyagi): (a) to (c). The infor-
mation is being collected from the
concerned Ministries and will be placed
on the Table of the House as soon as
possible,

INCOME-TAX

335. Pandit D. N. Tiwary: Will the
Minister of Finance be pleased to state
the amount of Income-tax levied in
the year 1950-51 and 1951-52 on such
firms whose main business is in Bihar
but who have got their Offices regis-
tered outside Bihar?

The Minister of State for Finanee
(Shri Tyagi): The information requir-
ed is not available from the records
and cannot be compiled without a
considerable amount of labour which
will not be commensurate with the
result likely to be achieved.

EVASION OF INCOME-TAX BY MIcCa-
MINERS

336. Shri Bu-hauhh Will the Minis-
ter of Finance be pleased to state:

(a) how many cases of evasion of
income-tax by Mica Mine owners, Mica
holders and exporters have come to
the notice of the Government in the
last year and how much is the esti-
mated loss;

(b) how many casées of voluntary
disclosure of income by Mica Compa-
nies have been made and what is the
gain; and

(c) whether the whole quantity of
Mica mined has been accounted for
in the Royalties Register or any in-
stances of illegal removal of Mica
have come to light?

The Minister of State for Finance
(Shri Tyagi): (a) Government have
received some reports alleging tax
evasion by Mica Mine owners, Mica
dealers and exporters which are
already under investigation. How
many of them will be found to be
actual evaders and what the extent of
the tax evaded is will be known after
the investigation has been completed.

(b) Voluntary disclosures have been
made by 18 Mica Miners, 88 Mica
dealers. All the cases of Mica Miners
and 54 cases of Mica dealers have so
far been settled resulting in a Tax
of Rs. 15-27 lakhs,

(c) The matter concerns the State
Governments,





